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(Arising out of Order-in-Original No.07 to 14/2017 (C) (C.Ex) dated 

08.03.2017 passed by Commissioner of Central Excise, Puducherry 

Commissionerate, 1, Goubert Avenue, Puducherry 605 001.) 
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Vadamangalam, Tirubhuvanai, 
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                               VERSUS 
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Puducherry Commissionerate, 

No.1, Goubert Avenue, 

Puducherry 605 001.  
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Appeal is allowed. For order, order of date in Excise 

Appeal No.41504 of 2017 may be seen. 

 

 

(M. AJIT KUMAR)                                (P. DINESHA) 
Member (Technical)                                 Member (Judicial) 
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